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Reserved 

CENT AA L ADMI NISTRAT IVE TRIBUNAL ALLA HA BAD BENCH 

ALLAHABAD. 

Dated : This t h e __ t.S"_~-----.,+o- 2 0 03 • d a y of -----
Hon 1 ble Mr. Ju.stice R.R. K. Trivedi, Vice -chairman 
Hon' b le Ma j Gen K. K. sr iva s tav a , Admi nistra tive Member. 

c ontempt Application no. 132 of 2002 
in 

Or i gina l Application no . 1 6 of 2002 ( U) 

K. P . Dubey , s/o Sr i ri . B . Dubey • TGT ( Mat hs )• 

Kendriya Vidya l aya no. 2 , NHfC , Banbasa , 

Di s t t Ch ampawa t, ( Ut tranchal) . 

By Adv : In person 

Al ongwit h 

Cont empt Appl ica t ion no . 132 - A o f 2002 
i n 

original Application n o . 17 o f 2002 ( U) . 

• •• Applicant 

G. S. Sr i vastav a , s/o Sri S.S. Sr ivastav a , PGT (Chem . ) , 

Kendr iya Vidyala ya n o . 2 • I'lHfC . Banbasa . 

Di s tt. champawat. {Ut tranchal) . 

By Adv : I n per son 
versus 

s r i M. M. Swamy. Asstt . comn1issioner . 

K.v.s . (Regional Office) , salawa l a , 

Hathibarka l a , Dehr adun (Uttr ancha l ). 

2. Sr i GoS. Mehta , Princi pal, 

• •• Applicant 

Kendri ya Vi dya l aya no . 2 , NHEC , Banbas a . 

P . O. Chandani, Di stt. Champa~1at ( Ut t r anchal ) • 

• •• Respondents 

.. 

(in bot h t he case s ) 

By Adv : Sri N. P. Singh ( I n bot h the case s) 

0 R D E R 

Hon ' ble Ma j Gen K. K. srivas~ava . Member A . 

These contempt appl i c a t ions h av e been fi l e d untler 

section 17 o f the A .T . Act. 1 985 . f or p unishing t he r espondents 

f or t,1ilf ul : d i sobedi ence o f i n t er im or der of this Tri b una l 

da ted 27 .s . 2002 . wni cn r eads as u.'lder :-

"Considering the se a s pects. we a r e o f t h e vie w 

t hat t h e applicant is e ntitled f or prot ectio n. 

c onsequently, we dir ect t hat a ll t h e proceedin gs 
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in pursuance of the memo of cltarge dcated 1 9 . 9.2001 

shall r emain 

provide tho t 
stayed till the next da~e . we further 

the i mpugned order of 

25 .9.200 1 snall also remain stayed. 

suspension dated 

The applicant 

shall be reinstated and shall Le al lowed to discnar ge 

his duties as Teacher aud snall be paid saldry. 

HOvJever, tne payment of arrears snall be subject to 

f inal orders passed in this o .A." 

2 . The applicdnt s were to be reinstated immediately 

after tne interim oraer ~s passed . It was submitted by the 

applicants t nat the respondents did not take any action to 

reinstate them. This fact nas not been disputed by the 

respondent•s counsel. we do not apprecidte the inclindtion 

of respondents in not complying with the direction of thib 

'l'ribunal . No body is above Lavi ano the respondents hrlve 

to auide by rule ot law. The order of the Court has to be 

respected and complied with unless it is se t aside or s~ayed 

by superior Courts. 

~ trv ~ ~ \"I;,';l a,_ 
3. The~~ no . ~ of 2002 (U) 

~\.... '"'-l'b~A 
and ~of 2002 (U) 

are ~eing dispo,s\ed of finally . 
N.o' (:, i 1'1 ~ ~..,~ do n otk 

i n the above OAs, weLfeel i t necessary to procee a f urtner 
" 

In view of our decision 

in these contempt applications and drop the same with the 

hope t l1at respondents shall in future show respect and regard 

to the court directions . Notices issued to tt1e respondents 

ar c:: d iscnarged. No costs. 

Vice-Chair.nan 
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